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.1 	 (sEE RULE. 42 ) 

* I 	 IENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHJI BENCH: 

- 	

Original •kpplecation No. 	jjatfly) 
se Petition No.  

C*itempt Petition M. 	
. 

Review .ippl i cati on No , 	 / 

\ 

Repo*da.nt(s)__ 

Advoat'e f o r t h e Applecant() 	 krç 

Advocate for the Respondat(S) 	-&<-- 

- Notes of the Regi.stry 	4 Date 	.. Order of the Tribunal 
- --s. 	 - 	 - 

I 	 ) 
7.6.32 . 	 - Heard Mr. A.Chakrabarty, lea rned.  

C. - 	 counsel for the applicant. 

The application is admitted. Call 

for the records. 
• 	 ). 	 List on 5.7.2002 for orders. 

Qr 

Member 	 iiceChairma -ni 

sub 

2Ci~ 	
•1 	"-&•-t 

lnbthbsupplementryljst 

handwriting for admission 
baF'ore 0.A.No.180/2032. In the' 	 - PAT 
supplementry li8t that was ger4 
to us in the afternoon or 6.6. 
2002 that case was not 8hown. 	 .. VL In what circum8tances, the sam 
uas inserted ? Obtain exp1ana-11872002 	Awaits service report. List on tion and place before one or 
us on .11.6.2002. 	 30.7.200. 

By order 	 Member 	 Vjce—Chajrean 

bb 	 / &_ 



O.A. 180/2002 	 \ 

30.7.02 	List agajn on 27.8.202 to 

ènab le Mr, A • 0 ob Roy, lea rn ed Sr. C. S • S. 

C.' — for the Respondents to obta 

6 -oo2. 	 necessary Instructions on the matter. 

b LQ 

U 
P ember 	 icChaian 

&L 	' 	 b 
Thcs4% 	 4 
i.utc 	

27.8.02 	 List on 25,9.2002 to enable 

( 	- IfOL. 	 the Respondents to rile written state- 

rnent, 

riember 	 fice-Chairan 

mb 

25.9002 	LIst on 11.11.02 to'enable 

the respondents to rile written 
statent. 

LL 

	

Miber 	 iCe-Chairman 

• 	 ..l:i. 	
: 	 11.11.02. 	o written statement so far filed 

by the respondents. M.r A.Deb Roy. 

	

-+ iA  gt-t.c 	 - learned sr. C.G.S.C. again prayed for 

time to file written statement. pr9e 

• 	 is allwwed. List the matter on 12.12.02 

for orders. 

- 	 S 	 C 

	

Member 	 Vice-Chairman 

mb 

12.12.02 	The respondents are yet.to. f1le 
• 	 wr1tten.statnent though time granted. 

List agdin on 14.142003 to enable 
the resndeflts to fiiewritten state- 

• ment. 

kT 
Hember 	 Vice-Chairman 

mb 

- 
 



- - 
	6 	VA 

0.A. No, 180/2002 
	

4: 

0. 

27.1.2003 Present z The Hon'ble Mr, Justice D.N. 
Chowdhury, Vice-Chairman, 
The Hon i ble Mr, S.K. Hajra 
Administratjve Member. 

_41. 570_3 , 

The respondents had failed 

to file written statement though time 

granted. Mr. A.Deb Roy, learned Sr. C.G. 

S.C. for the respondents again prayed 

for time. However, on the prayer of 

Mr. Db Roy, further tbeweestijnej 

is allowed to tne respondents to file 

written statement. List again on 

19.2.2003 for orders. 

Member 	 Vice..Chajrman 
mb 

19. 2.2003 

A3'? kA,y 	-Q-11t 

a__ 
z9 02,  

Present : The Hon' ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

The Honble Mr. S. Biswas, 
Administrative Member. 

Put up ggain on 20.3.2003 

to endble the respondents to file 

written statement. 

H ernbe r 	 Vice-Chairman 
rb 

20.3.2003 	Written statement has been filed. 
The matter may now be listed for hearing: 

on 30.4.2003. The applicant may file re.. 
joinder, if any, within two weeks from 
today.1  

go 

2L 
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Vic e-.ha irman 

-e-ur_ 	' 	
v_- 	
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• 	 13.6.2003 	Heard counsel for the parties. 

/ 	 - 	
Hearing concluded. Judgment delivered 

- 	 -' 	 in open Court, kept in sepate 

sheets. 

I-1 	 The application is disposed of in 
,-' 	 terms of the order. No order as to 

costs. 

/ • 

Member 	 Vice-Chairman 

bb 
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CENTRAL AJJMINISTRA'r lyE T RII3UNAL 
GUWAHAT I 13ENC}-{ 

O.A. / R.A. No. 180. of 2002. 

13-6-2003. DATE OF DECISION .............. •000 

• • 	Sri Khagen Ch. Saikia 	• 	
0 	 . 	 . iPLICNT(S). 

S/Sri J.L.Sarkar, A.Chakraborty 
000 . , , , , 00 00 0 , ,, , 0

00 00 •00 .ADVOCATEFORTHE 
APPLICANT(S). 

- VERSUS - 

Union of India & Ors. 
0 	 0 0 	 0 	 0 	 0 	 0 0 0 	 0 0 	 0 0 	 .RESPONDENT($). 

Sri A.Dbbz Roy, Sr.C.G.S.C.. 
• 	 0 0 	 0 	 0 	 0 0 	 • 	 0 	 0 0 0 • 	hDVOCTE FOR TH 

RESPONDENT(S). 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN 

THE HONtBLE MR R.K.UPADHYAYA, ADMMINISTRATIVE MEMBER 

I. Whether Reporters of local papers may be allowed to see 
the judgment 7 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Ho t ble Vice-Chairman 	 4 

0 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 180 of 2002. 

Date of Order : This the 13th Day of June, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr R.K.Upadhyaya, Administrative Member. 

Sri Khageri Ch. Saikia, 
Assistant Accounts Officer, 
P & T Accounts and Finance Service, 
Telecom Wing, North Lakhimpur. 	 ...Applicant 

By Advocate S/Sri J..L.Sarkar, A.Chakraborty. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, 
Ministry of Communication, 
Department of Telecommunications, 
New Delhi-i. 

The Chief General Manager Telecom, 
Assam. Circle, Ulubari, 
Guwahati- 781 007. 	 ...RespondentS 

By Sri A.Deb Roy, Sr.C.G.S.C. 

0 R D E R (ORAL) 

CHOWDHURY .(v.C) 

The issue pertains to promotion to the post of 

Accounts Officer in the following circumstances. 

2. 	The applicant first joined under the respondents 

as Junior Accounts Officer on 13.5.1991. He was promoted to 

the post of Assistant Accounts Officer on 1.10.1995 in P&T 

Accounts and Finance Service, Telecom Wing, Group-B. The 

next promotional scope of the applicant is the Accounts 

Officer, Group-B Gazetted in the scale of Rs.7500-12500/. 

According to the applicant he is entitled to be considered 

£for promotion to the post of Accounts Officer though his 

juniors were promoted to the higher post as far back as 

31.5.2000. Hence this application for a direction on the 

respondents for consideration of his case for promotion to 

the post of Accounts officer. 

Contesting the claim of the applicant the 

respondents contended that in respect of some payment of OTA 

bills an enquiry was conducted by the CBI and on completion 
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of the enquiry CBI submitted its charge sheet against the 

applicant as far back as 18.3.98 before the Court of the 

Special Judge, Guwahati wherein a prima facie case under 

Section 120B, 420, 468, 471, 477A of IPC and Sec.13(2) read 

with 13(1) (d) of Prevention of Corruption Act 1988 was 

established against the applicant. The respondents also 

contended that the competent authority already accorded 

sanction under Section 19 of the Prevention of Corruption 

Act for prosecution in the court of law for the commission 

of the offences cited against the applicant. In the written 

statement the respondents asserted that a departmental 

committee met on 10.4.2000 to consider the promotion of the 

AAOs to the post of AO. The DPC considered all AAO5 falling 

under the zone of consideratio including the present 

applicant. Further in view of the fact that a prosecution 

for criminal charge against the applicant was pending the 

finding of DPC in respect of applicant was kept in sealed 

cover. The respondents in the written statement also asserted 

that on the basis of the DPC held on 10.4.2000 the competent 

authority approved the promotion of 369 AAO5 to the cadre of 

AO and order to that effect was issued as far back as 

5.5.2002. In view of the fact that the applicant in respect 

of whom a prosecution of criminal charge was pending the 

finding of the DPC was kept in sealed cover. However, one 

post of Accounts Officer was kept vacant for the applicant 

depending on the outcome of the court case and the finding 

of the DPC regarding suitability/fitness of the applicant. 

4. We have heard Mr J.L.Sarkar, learned counsel 

appearing for the applicant and also Mr A.Deb Roy, learned 

Sr.C.G.S.0 for the respondents at length. Mr Sarkar 

referring to the office memorandum dated 10.12.96 

\Y 
strenuously argued that in the instant case the applicant is 

only charge sheeted and since no charges are framed against 
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him the respondents authority faltered in resorting the 

sealed cover procedure so much so when there being a 

prosecution of criminal charge. According to the learned 

counsel prosecution for a criminal charge begins only after 

framing of the charge. The contention of the learned counsel 

goes contrary to the very scheme of the criminal procedure 

code. A criminal court takes cognizance of an offence under 

Section 190 of the Cr.P.C. The competent court under Section 

190 is authorised to take cognizance of any offence, (a) 

after receiving a complaint of facts which constitute such 

offence, (b) upon a police report of such facts and (c) upon 

information received from any person other than a police 

officer, or upon his own knowledge, that such offence has 

been committed. There is nothing esoteric or mistic 

significance in the expression cognizance. Cognizance of an 

offence merely envisage of being aware of the facts stated. 

Taking cognizance of an offence is a continuous process 

which commence as soon as court applied its mind to the 

facts placed under section 190 of the Cr.P.0 in aid of any 

of the methodology enjoined in clause (a), (b) and (c). 

5. 	The Government of India, sequal to the judgment of 

the Supreme Court in Union of India"vs. K.V.Janakiraman and 

ors.,AIR 1991 S.0 2010 an office memorandum was issued vide 

memo dated 14.9.92 mainly on the procedure guidelines to be 

followed in the promotion of the Government servant against 

whom disciplinary proceeding is pending or which is under 

investigation. As per clause 2 of the said circular which 

reads as follows : 

"At the time of consideration of the cases 
of Government servants for promotion, 
details of Government servants in the 
consideration zone for promotion falling 
under the following categories should be 
specifically brought to the notice of the 
Departmental Promotion Committee :- 
(i) Government servants under suspension; 
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Government servants in respect of whom 
a charge sheet has been issued and the 
disciplinary proceeding are pending; and 

Government servants in respect of 
whom prosecution for a criminal charge is 
pending." 

A sealed cover procedure may be adopted in either of the 

three conditions as mentioned in clause 2. In the instant 

case the case of the applicant was put up before the DPC for 

consideration and there was no disciplinary proceeding 

pending but then the prosecution for criminal charge was 

pending by the time the meeting of the DPC was held on 

10.4.2000. After completion of the investigation the CBI 

submitted its report and sent him for facing trial in the 

court of law under the sections mentioned in the charge 

sheet. The said charge sheet was preceded by the order 

• sanction for prosecution under section 19 of the Prevention 

of Corruption Act accorded by the competent authority. There 

-fore it cannot be said that there was no prosecution of 

criminal charge pending against the applicant. Clause 3 of 

the office memorandum dated 14.9.92 mentiones to the 

category relating to the Government servant in respect of 

whom prosecution for a criminal charge is pending. The 

expression prosecution means "a criminal action; a 

proceeding instituted and carried on by due course of law, 

before a competent Tribunal, for the purpose of determining 

the guilt or innocence of a person charged with crime" 

(Black's Law Dictionary). Prosecution in the context means 

an initiation of a statutory proceeding of criminal nature 

before a court of law or a judicial Tribunal other than 

administrative or departmental Tribunal. The terms 

prosecution pertains to criminal action, a proceeding 

instituted and carried on by due course of law before a 

competent court for the purpose of determination of guilt or 

innocence of the person charged. The expression criminal 

pertains to or cOnnected with law of crimes for the 
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administration of penal jsutice. Admittedly, in the instant 

case the CBI submitted a charge sheet under Section 173 of 

the Cr.P.C. The. prime attribute of police power is not only 

the power to investigate into commission of cognizable 

offence but also the power to prosecute the offender by 

filing a report or charge sheet. Taking cognizance as aluded 

earlier means to become aware of where it is used with 

reference to a Court or judge to take notice judicially. At 

the charge framing stage the Court perse takes into account 

the allegations made and evidence collected by police. By 

framing charge the accused is informed by the Court the 

exact nature of the charge brought against the accused. To 

attract sub-clause III of clause 2 of the office memorandum 

does not require to reach the stage of framing charge. It 

comprehends the case of a Government servant in respect of 

whom prosecution for criminal charge is pending i.e. a 

proceeding arraigning in respect of criminal charge is 

pending before the criminal court. The materials on record 

undoubtedly leads to the conclusion that on the date when 

the DPC considered the case of the applicant a criminal 

prosecution for a criminal charge was pending. In the 

circumstances the action of the respondents in resorting a 

sealed cover cannot be faulted. 

6. 	Mr Sarkar, the learned counsel next sumitted that 

even otherwise the case of the applicant could not be 

overlooked for all time to come and atleast in terms of 

policy decision, the applicant is entitled for consideration 

of his case by the DPC by resorting the procedure of review 

in terms of para 5 of the said circular. The object of the 

circular is to ensure that a disciplinary or criminal 

prosecution is instituted against the Government servant is 
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not unduly protracted and all out effort are to be made for 

expeditious disposal of the prosecution. In that view of the 

matter the authority is reminded of its duty to review the 

progress of the proceeding. In the instant case DPC was held 

on 10.4.2000 and the authority might have been reviewed the 

position of the. prosecution in terms of para 5 of the 

circular. Mr Sarkar, the learned counsel also submitted that 

the applicant in fact is looking after a higher post and 

therefore there is no justification for not considering his 

case for ad hoc promotion. We have already indicated our 

mind as to the necessity of making a review of the case 

within the parametre of the policy and therefore when the 

authority will review the case in that event it would 

definitely take into account all the facts into 

consideration and pass order according to law. 

7. 	In the circumstances the respondents are directed to 

review the case of the applicant as per the guidelines, 

rules and in conformity with the policy decision, keeping in 

mind the spirit of the public interest and pass appropriate 

order accordingly. 

Subject to the observation the application stands 

disposed of. There shall, however, be no order as to costs. 

R.K.UPADHYAYA 
	

D.N.CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

91 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUAHATI BENCH 	GUWAHATI. 

O.A.NO. t 	of 2002 

Sri'.Ithagen Ch. Saik.ia 

.... ........APPLICANT 

- Versus - 

U.O.I. and Ors. 

............RESPONDENTS. 

-' 	I N DE X 

SL.NO . 	ANNEXURE 	 .PARTICULARS 	PAGE NO. 

1. 	 Application 	I-, 

2.' 	 Verifica€ion 
II 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 4 
GUWAHATI BENCH 	GUWAHATI 

CA 

• 	 S. 	

.5 

• 	
O.A. NO. 	1 g 	

/2002. 

- 	BETWEEN 	 . 

Sri •Khagen Ch. Saikia 

Working 	as • Assistant 	Accounts 

• 	. • 	 Officer in the P & T Accounts and 

Finance Service, Telecom Wing, NOrth 

Lakhimpur. 

..... ..........APPLICANT 

-AND- 

	

• 	 1. UniOn of India, represented by 

the Secretary to the Govt. of India, 

• 	. 	 Ministry of Communication, 

• 	• 	• 	Department of Telecommunications, 

New Delhi - 1. 

2. The Chief General Manager Telecom, 

• 	 AssamCircle, Ulubari, 



• 
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DETAISOF THE A?PLICATION  

Particulars of the Order against which. the 
a 

application is mde : 

The application is made for the promotion of 

the applicant to the grade of Accounts Officer in the 

•Indian P & T Accounts- and Finance Service, Group •B, 

Gazetted (Telecom wing) in the scale of Rs.7,500-12,000/- 

Jurisdiction 

• 	
The applicant declares that the subject matter 

of the application is within- the jurisdiction of the 

Hori'ble Tribunal. 

Limitation 

The applicant dec.lares that the application is 

within the period of limitation under Section 21 of the 

Administrative Tribunal Act, 1985. 

4 	 Facts of the case :. 

4.1 	That the applicant is a citizen of India and 

as such is entitled to the rights and privileges 

• 	 guaranteed by the Constitution of India. 

4.2 	That the applicant joiiied as Junior Accounts 

Office 	(for short JAO) w.e.f. 	13.05:1991 in the 

DepartMent of Telecommunications in the Junior Accounts 

Officers Service., Telecom wing, Group-C. He was promoted 

contd.. .p/3 
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I 

-- 

as Assistant :Accounts Officer w.e.f. OL10.1995 in the Indian P&T 

Accounts 	and 	Finance 	Service, 	Telecom Wing, 	Group-B. 	The 	next 

promotional scope of 'the the 	applicant 	is 	to 	the grade of 

Accou:nts Officer (for short AO) 	Group. B, 	Gazetted in the 

scale 	of -Rs. 	7500 	12,500/-. 	It 	is 	stated 	that 	his 

promotion to the grade of AO is due for a long period. 

4.3 	That 	in 	September, 	1995 	the 	applicant 	was 
"  

posteds 	JAO there, 	he was 	by 	an Oflice Order dated 

-26.09.95 locally promoted as Assistant Accounts Officer 

(for short 'AAO) 	and was asked to look after the charge 

of AO w.e.f. 	09.10.95. 	. 

'Copy of the Order dated 26.09.95 	is 

enclosed as ANNEXURE-'A'. 

That, 	thereafter, 	member 	(F) 	by 	an 	office 

memorandum dated 10 12 96 was pleased to appoint 118 JAQ6 

including 	the 	applicaift 	to 	the, grade. 	of.AAO 	w..e.f. 

- 01.10.95. 	the name of the applicant was shown at serial 

No.9 2 	of. the 	said 	Memorandum, 	and 'in puruance 	to.this' 

memorandum 	the 	Chief 	General 	-Manager, 	N.E. 	Telecom 

Circle, 	Shillong 	was 	pleased 	to 	issue 	promotion 	Order.  

dated 07.08.1997 	inthe cadre ofAAO w.e.f. 	01.10.95 to 

the app1icanl.  

Cpy. 	of . the - memorandum. dated 

10.12.96 and promotion Order dated 

7.8.97 are enclosed as ANNEXURE-

'B' & 'C'. . 

contd ... p/4 
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4.5 	That the applicant begs to state that he has 

• . been &ischargiiig the dutie,s of a AO since 18.3.1996. 

Be was promoted-locally on temporary basis to the cadre 

of AO 'w.e.f. to .13.9.96 for a period of 189 

days. The promotion was against regular vacancy and was. 

not 'a stop-qap vacancy. 

Copy 'of" the sanction letter dated 

6.1.97 is enclosed as ANNEXURE-'D'. 

4.6 . 	That thereafter, the applicant was again 

promot'ed to the cadre of AO •w.e.f.. 16.9.96 for 180 

days by an'Order dated.08.01.97. He was reverted to the 

cadre of AAO w.e.f. 14.3.1997, by an Order dated 

19.08.7 and was again promoted locally to Officiate as 

AO w.e.f. 18.03.1997 fo'r,l80 days by the same Order; 

and w.e.f. 15.0.9.97 for another 180 days by an Order 

da. 02.1297. At present the applicant has been 

posted o look after the work of Accounts Officer, 

North Lukhimpur under TDM/Tezpur on deputation basis by 

an 'Office 'Memorandum dated 20.12.2001. . The said 

promotions were against regular vacancy and was not a 

stop gap arrangement. . 

Copy of the Orders dated 08.01.97,. 

• 	. 	19.08.97, 02.12.97 and 20.12.2001 

are 	enclosed . as 	ANNEXURE- 

• 	' . 	 'E', 'F' ,'G' and 'H'. respectively. 

contd..p/5 
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4.7 	That the applicant begs to reiterate that all 

the above mentioned promotion Orders were said to on 

adhoc and temporary basis butin actual. the service of 

th,e applicant was taken against regular and permanent 

vacancies by g'iving some artificial brek/.gap in the 

promotions. It is stated that the applicant is eligible 

for promotion to t.he grade of. Accounts Officer against 

01.01.2000 DPC of Assarn Telecom Circl. It is worthy 

mentioned €hat Circle Secretary, All India Accounts and 

Finance Service Officers Association,. Assam 'Circle 

anch by a letter dated 01.12.99 furnished the 

eligibility l'ist'for promotion, to the grade of Accounts 

Officer with reference to DOT's letter No. 10-5/99-SEA 

dated 11.11.1999 to the General Secretary of the said 

Association.' The name of the applicant appears at the, 

to'p of the said eligibil'ity list. 

• 	. 	Copy of the letter dated 01.12.1999 

is enclosed as ANNEXURE-I. 

	

4.8 	' That''the applicant begs to state that by a 

Memo No. STES-6/48/pt.1/2000-2001/94 dated 31.05.2000 

the respondents have promoted 12 officers to the grade 

of Accounts Offiöer on temporary and .adhoc basis in the: 
I 

scale of Rs.7500-12000/- w.e.f. 31.5.2000. The name 'of 

the applicant, did not appear in the said promotion 

Order. It'is also stated that a large number of Juniors 

to the applicant have been promoted to the grade of 

Accounts Officer, but the promotion of the 'applicant 

contd. . 

I 

S 
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has most unfortunately not yet been considered and 

given for the reason best known to the applicant. 

COpy of the memo dated 31.05.2000 

is enclosed as ANNEXURE-'J'. 

4.9 	That the applicant has been representing the. 

respondent authorities for considering his case of 

promotion' to grade of A0 fr a long period but no 

fruitful result has come yet. By a letter dated 

25.2.2002 the applicant again prayed for review of his 

promotion to the grade of A0. In the said letter he -

also mentioned that •a large number of his juniors have 

been promoted to the pos .t of A0, and he does not know 

the reason for not promoting him. But most 

unforünately the respondents have not given any reply 

to the said representation. as yet, nor, he has been. 
A 

promoted tOthe post of A0.. 	• 	 • • 	 - 

Copy of the, letter dated 25.2.2002 

• 	 • 	 is enclosed as ANNEXURE-'K'. 

4.10 • 	 That for aprisal of this I-Jon'ble Tribunal the 

applicant humbly begs to state that a charge was framed 

on 03.12.2001. in the Court of Special Judge, Guwahati 

against the applicant and.the case in the saidCourt is 

pending. It is also stated that a- chargesheet~ 

issued aQainst the applicant and the-

applicant filed an O.riqinal applicant against the -•-• 

contd. . 
.p/7 

/ 
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charge sheet date d 07.01.2002 before this Hon'ble 

Tribunal which has been registered and numbered as OA 

No. 37/2002 and is pending for disposal. It is humbly 

submitted that the promotion of the applicant to the 

grade of A0. is due prior to the date Of the aforesaid 

charges. 

4.11 	That the applicant begs to submit that his 

promotion to the post of 'AO has been with held by the 

respondents without assigning any •reason. It 

submitted that' the applicant has been deprived of his 

promotion to the post of A0 without any just cause, and 

his juniors have been promoted violating all the rules 

and administrative norms and procedures. Non-promotiOfl 

of the applicant has caused mental agory to the 

applicant and he has been suffering financial loss 

continuously. ' 

4.12' 	That the applicant demanded justice but the 

same has been denied to him and this application has ' 

beenfiled for the cause of justice. 

5. 	Groiflids forreliefwith legal provisions: 

5.1 ' ' 	For that not promoting the 'applicant to the 
/ 

-' '- 

post of Ao is violative of Articles 14, 15 and 16 of 

the Constitution of India. . 	. 	'. 

5.2 	For that juniots of the applicant hive been 

promoted th/oüh he is eligible for.promotion against 

01.01.2000 pPC 	 ' 

coritd. ..p/8 
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5 3 	For 	that 	the 	promotion of the applicant has 

been held up by the respondents. without assigning any 

reaon to him,nor his represertiofl has been disposed 

of., 	 0 	 S  

* 	 5.4 	For 	that 	the 	action 	of 	respondents 	is the 

result of whimsi.&al and arbitrariness. 

• 	5.5 	For 	that 	there 	is ,  no 	just 	reason 	for with 

helding promotion of the applicant. '. 

5.6 	For 	that 	in 	any 	view 	of 	the 	matter the 

applicant deserves to be promoted with effect from the 	. 

date.his juniors were promoted. 	. 	. 

6. 	. 	DETAILS OF REMEDIES EXHANSTED :• 

The applicant begs to state that there is no'• 

other 	alternative 	and 	efficacious 	remady 	uhder any 

rule. 	The 	applicant 	has 	filed 	representation 	without 

any reply. 	0 

• 	7. 	MATTERS NOT PENDING BEFORE ANY COURT: 

The applicant, declares that 	a-pplica-n-t has 

not 'filed any cse in any ' other court, Forum or 

Tribunal on the subject matter. However he has filed an 

OA No.37/2002 before,  this Hon'ble Tribulal against' 

charge sheet. 'dated 07.01.2002 which is 'pending for 

disposal. . 0 

t9 contd ... p 



• 

. 4 

8. •RELIEFSSOtJGHT FOR: 

Under 	the 	facts 	and 	ciráumstances 	stated 

above the applicant prays for the following reliefs. 

8.1 The ap1icant be promoted to the grade of AO 

with effect 	from, the 	date 	his 	juniors, were 	promoted 

i.e. 31.05.2000. 	 . 

'8.2 ' 	 The applicant, be given all the consequential 

benefits including monetary benefits with' arears. 

8.3 Costof the case. 

0 

8.4' . 	 Any'other 	relief(s) 	as 	the 	Hon'ble 	Tribunal 

may deem fit and proper. 

The 	above 	reliefs 	are 	prayed . for 	on 	the 

ground stated in Para - 5 above. 

 INTERIM RELIEFS: 	. 

May be aiven as the Hon'ble Tribunal deem fit 

and 'Draper. 	. 	 . 	 '. 

 This 	applicat±on . has 	be 	' filei 	through 

Advote  

il. PARTICULARS OF POSTAL ORDER: 

'IPO No.: 	7 
• ii) 	Date of 	Issue: 	•/ .cj4 

L&i) 	Issued from 

iv) 	Payable at 	:' 	 . 



- 10—- 

• 	12. 	PARTICULARS OF ENCLOSURES: 

As stated in the Index. 

VERIFICATION 

I, Khagen Ch Saikia, son of Late Tilok Ch 

Saikia, aged about 46 years, resident of No±th 

Lakhimur do hereby verify that the statements made in 

Para 1,4,6 and 7 are true to my knowledge and those 

made in paas 2,3 and 5 are true to legal advice and 

the rest are my humble submission beforethe Hon'ble 

Tribunal.. I have not suppressed any material facts of 

this case. 	•. • 	 •. 	 •, 

And 1, sign this verification on this ,?th day 

of May, 20Z. 	 • 

- 	 SIGNATURE. 

-, 



Deprtn1?nt of Telecommunications, 
Ofi'ice of the TeJ.écom Distrct.Manager, Naripur, 

Irnphal-795001. 

J 

/ 	 I 	 4 

I 

No. -8/AO/TR/oting/ 

Dt, at Imphi1, the 26-q-095. 

Shri K, C.aikia,, J.A.0. who ,k-are joined duty on 

(Thi F/N of 12-995 as J.A.0. has been locally pronioted wi A.A.0. 

boon asked,tolook aZtthe charge of A.0. w.e.f. 9i0- tr) 

t;l. rer;u1r pot.tr of, A.0. is arrançed by, the Circle 0!fice, 

Charge Report may be sent to, all. concerned. 

7 	. 
( A • K. 	IV &S TAV i ) 

,Telecom Di,trict MLmtger, 
Mnipur,:Ciupil-1. 

cpr tcl 	- 

 
The Chie1 Gcneral Nenaer Telecom., N. E. Circl, 

lont-79001, 
The QeerEtl Manager (Development), N.E.Circle, Shillong. 

5) The Dy. General Manage' (Acimn.), 0/OC.G.I.T.,N.E.Circ1e, 

4 	The Director (.inance), 0/0 C.G.M.T., N..Telecom.Circie, 
iiloL1-793OQ1 	This is with reference to my tel 	dz 

:&CUi1Ofl toay.JXO. %9x,2rzzUd As no A.0. is posted here, 
r.L K C. Saikia has been locally promoted as AAO and has been 

look after the charge of A.0. to run thi; office properly. 
or approval of local promotion to AAO has been alreQdy sent X 

Office vide our letter No. E-87/JAD/T/203 dt.  

0. (TA)L0/C.G.M.T., 1 ,1,.CirclShil1ong. 
J) 	ri X.C.Lllaijda o  A.A.0. , 0/0  

P/F o 	i K. C. Saikia. 
9) spare. 	. 

JI 	 . 
i( \_ 	*yL 	 ( 

-
vi 

( A. i. 	2'AVA ) 
Telecom District Manager, 

1viajjpur,Impal..1. 	 . 

./ 

- 

If 'Tjr;iIirfl.1; i' 	au: 
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a 

'.. V.K. 	GOEL. LiP TELECOM 	$ 
JW•5H F.XNGI-1 LIP TELFCOM 14. .. 	SfDHtJ 	i 
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 GuJArAT TEUCOM • 	. 	• 

ROJENCIRA 	FI,.II11R 	(\GN I HOTRI ,UP TELECOM • 	• .\ 	kI 
t$. V. 	LtK6HM(UAH (-)PTEL.ECON1 

 

MD. 	FAROOQIJE 	 • 	.' EUHR $ TELECOM' 	' 
1 	•. F. P 	FI:WNDES MH TELECOM 	• •, '" • 

UP 	TEI_ECIJM • 	,•' . 	 I 
- 1NI MAI)RS PHONES 

rfl.. SQI3INL 	F;(.'NIZR3EE, 	• 	- Jt3 TELECOM 	• 
D 	2 . 	I:iThrE NH TELECOM 	• • 
I_AL 8 NSH 	•c UP TELECOM • • 
UMEH CHAND. 	$ NCES - I)ELH 1 	

• 	' • 	-• 

P, RAMFtH ,CHAr?fl)ER SMA MTNL. 	DELHI 
' 	' I 

1;WPIF'AN 	I<F, I 	(AR 611 11 	c(.'It1cuT+A 	. 
I-• 

7. M.G. 	I<HAN 	., 	I UP 	TL_ECOM 	
• •,i. 	I • 	,, 

- 20F'(-\L JAiK1 (311P, 	ALCUTTAI , 	I 
I 	, 	i 	 • 

• 
. 	$ 

(I  

2 	. 	 I 41•."  
flrrtinnr

t.
t,'? 

± 

No.391 /9's-SEA • 	 , 	
s. I 	0 	 ft} 
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Dc 1d 	 I9 	.ICc(n(or , I 
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Mrnbor (F) i Ticon 	Coinni 	ior. 4 	iD 1iacecJ . 

dJo in t Ltit foil ci i 	. Jw or 	ccouui t;i OIficr ' br 1 onq I nç 	1,11 
th( :fun I or ('cuunt 0 rf it:ri Ser v cci, Telccpm v  W i nj , (Jruttp 

ic thQ grado,caf,ftsiutarit iccoI.tn Li; OC1 cri I i LI U' . F'? 1 
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. Name of thp OflIc Ia 1 	Cirt:iOffic',,ijhre wQrk I nq as 
No. 	E/hri/Ent. • 	 3&). 	• : 	 • 

-----'. -----------------------------

rfr-----.--.-- 1. 	P.. SHANMUGAII 	 TN TELECOM, 
. 	TiPAN JYOTI H1LDER 	 GMTS C(LCUTTA ' •, .,' 

3 	DEPSHI5 MITRf 	 C\Lcurrc F'I-IOIi3 j1 

C I) • M(.II(.J (\N 	 ti'rNL • 	
: 7 	V.lF('1 I ACHARYA 	 ORIBEYA IL L[OM 

(,. 	LN. K(RACHE 	 M(RHTI 	TELE 
'I 

I  . 
	CLII H!-I I CHANU 	 M1 NL , • DELI-I I i 	r' 	I 	IA$lI 	 - 

1 1  

f 

I 	1 ,. 	.1 

10 
	 I 

I 
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I 

'rJ) TSJ: 	 r 

R.C. 	Mf'rHxcs 	 . MH TELECOM 	' 
YAH.PL 3K TELECOM 
H1R3XT 	SINGH•rAw 	IIm(. .v(M1NL DELHI ' 
1PH3H I 	

4 	L'I4lI1Q3j ($T ' 	
MTNLDELHr 

rC. 	1_AKSHMI 	BfX 	'. 	¶ 'i 	MADRAS' PHONES 
OM PAFgt3H .HA 	' Lip TELECOM  
V 	CTE P(iFINthL,.A ' TN 	TELECOM 
I<ANTX RANJIN C3UHA G(1P CALCUTr': 
flMIT D('S GUPT 	 JJ... LKotip CiLCUTTA 
tiOHD MOHMOO!) .JANV AP'TELECOM.• 	•.t.Z:t 

NAND KISHORE 	' 	Wll ( f 	Qf1j ECQM 
OM PARKASH SHARMA 	, 	, RAJ. TELECOM • 
M.R. 	}3ARDHAIYA 	 . AS6AM TELECOM  
SHYAM NARAYAN THAKUR'*;'I BIHAR TELECOMH' 
P.V.V. BHAGIRATHI RAO AR TELECOr1'.', 
P.S. 	NAGARAJA .' 	'' 	. 41 MTNL1 DOMBAY, " 
RAI 	Krx;I-IANA' 8A3PAI' 1' 	" UP TELECOM'I4 ,41I 1tqq 
CH. 	YAD/\GIR1 	'''a' 	"• APTELECOM II(IlIt,. 
GORA CHANI) DUTIA 	'' OMP Ct\LCIITTh 	'' ..1 i  
MANIAR S I NOH NAY(L ' 	" 	v ' MTNLI 	DELHI 	1IJ 1-14,.I 
D.P. ' OIIOLE ' 	' 	'i''1 MI'jTELECOtI 1  
T. 	MALL_AX All 	(SC) 	 ''''' , 	TELECOM 	1$4I 10 API II.I 	I 
PII('JOL 01N3H CHAUHN ­`MP TELECOM 
IIUOL 	'pfl(\ j(\p7 	. 	. RAJ '1ELtiCOM 	41I40 

I EWIWAMIJR1'H 	UI'. TN 'rELEcoM 	' 	l \ (I flt4 
VINIJI) KUMAR LIA.1A3 	—'-'—" ' 	•OMTS CALCUT-TA---- 
K.N. 	PAR6HURAM 1 1 MrNL 1 90MSWH 	•' .1 
E3URYA lAL 	' UPJTELJECOM. 	1'\"lAT .! 
SUI3HASI-4 CHANDRA"LJ5y BIHAR 	ELECi0M' 1  • 
MANU DHATTASALCI WD TELECOM 1 	••) 
U . D. 	PRABHU 	1  

MTNL ,'I 	BAYU 1  I 
S.' VAFALK31411I.. AP TELECOM.l 	I Id.A . 
B. RAMAKRsHNA,n GMM MADRAS'•Hfl': .V' 
A.J3. 	CHAUDI-tURYft 	. 	. , ASSM TELECOM ..I.) •3 
S.N. 	UPAD-I'/A'/ 	"' UP'1ELECoM1IS.. 	.,, .? 
D. 	F'RAflHAKCiRA RAO A!TELECOI1'I( 	.. ,.t:41 
6DM 	NATI-f 	SAK' 	'• 	 '' SMTB CILCUTTA I 
I3RA3ENDF 	SINt3itI 0MM CALCUTTA  
VINAY MOHAI4 GUTA TELE'DTE." 11 3At ..1 
K.C. 	VENKATA REDEYY AP TEI_ECOM 
K.S. 	v1:3AvALtkj 	;' '1(IR6LAI TELECOM:1 
LAlHM! 'PREHI KUMAR 	. MPDRAS PHONEB 	. v 
LCW: KUMA 6MM 	CAtCUTTA'I 	,...iI'l -ci 

EH[ELM 	sii-("PAV. 	4. 	• CGI1P,(I.N2111 	.:I.9 ... flj 
KAF3Hi11:rI 	LAC 	. 	1 ..c' 	' 

RAM PO 	L" LIP 'r1EcnM 	C . 04 
i' 	AKR'Aocr.ry 101 ,. 

51kJL)IO 	3Abt TF SuwAlb'rI1 	" U 
RAbI-4EY 	4ti 	AC4bEV 	" 	'.' HfWWANA tTELECOM-1  
R. 	1iSH(-'' '' 	' 	 . 	' RALAi'ELFCOM1' 
V. GUNAEkA(" 

UrELE'co1IW 56S4 
K. 	SHIV'ARA4A 	4tU 	' kARNATAKATELECOM ' 
I3URLJRAJ t  RCIH1DIk KARNATAI(prEt.EcOM 3 
P. tAMILSEL1 	i WMLIL 'TN TELECOM 

1 

o. 
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3z. 

34. 
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5:. 	
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I. 

	 'V 

!;c1. 	}•.L 	MONDL (SC). 	'' 	," ME TELECOM  

1 () 	T. 	 MANOHAR I 	 ' ' 	TN TELECOM 	 I 	

I 	

! ' 

/1 
 

?. 	S(N3YGRG 	 S 	' 	PIJNJAI3 TELECO!t R 	. 	
s 

/ 

. 	j. I  SR(HM CHARV' 	t•iU If)JC)t:GtjJRAT iELECpM 	
I 	 • . 	ur'i KUMIR SHUKLI 	 S  ' 	UP TELECOII 	 . . .5 

T. GOVINDA 8HP 	tJi) 	I'(RNATAK TELECOM 	
c , 

D. 	 P(TH(K , 	
I 	 I 	 ui: TELECO1 	 v

tj 

CHHP 	 I 	: ' 	MP TELECOM 	ct 	 • 	. 	•,:. 
,p,,. 	. 	 S 	 ., 	 • 

	

. 	
t: - 	. 	 -- 	 0 	 • 

 

ThH(NANDcN SiNGH '; 	• 	RIHAR TELECOM 	 . 

9/i , . 	K(SHAF WL (SC) 	
' .

L 	' 	MTNL NI) 	, 	• "' 	." . 
I,. 	 M. PNNEE1ELVN-I S  • 	• 	

• 	TN TELECOM . 	. 	 S 

() 	N ' RAJ1MSHMI 	 r 	MADRAS' PHONE' ' 	
S  • 

. . . 	 . 5- . 	 . 	 . 	
I 	• 	• 	• 	L 	11(1 '. •. 	 .• I 	t ' 	t •' 	' .1 •'d 

5/57, 	 . I 	 "' 1 rELE. DTI 	: 	. ' 
,. 	K (3URUIIURTHY 	' 5 '' 	 'MA1)RtS 

 

i9. 	RAMA 'K!NT LAL DAS 1  '' 	 I) I IR TEi.ECOM 1 	 . 

i 	- 	i JESH K1JM(R 	II. I 	i tl 	'1.TA3THAN TELECOM1' 	
. 

AIIAR DUTT LAKHER 	 . 	MTNL ND-' 

i 	MOH rNr.)Er NAT.H 	 S 	 PUNJ A}3 "lELECOII  

03 	IR( LAL( CC) 	.'LtiI 	°- M T N L NOVU tIJ 	
i4 j 	_ . •. -• 	S 	

• 
I Q( 	1R0II01HA HALI)ER (SC) 	 TELECOM' 

 

I L 	KUM(R 1 5UM) 1 A (SH 	 WI) 1 LLLCOM I 	Ii 	C 

0. 	I/\N3H 1) 	JOSH! ' 
	C 	 VARNAIAV(\ 'T1ItOt1 	. 

' 	HANUMANIHA PAD' MAI)PAc3I 'i • tI 	. 

0. I) 	 c-1u:IARAT 3. CHUHAN (SC) 	'' 	' 	 'TELECOM 	0 

10 0  G. 	 OIJ:JARAT?TELECOMt'Y. 	
c' . 

H. QUERESHI 	 • 	 JASTHAN TE.LCOM 	?  
G. 3OHNSON PODRISO 	 MTNL. I301VII3AY 	

S 

I I " M. vENK(TEt-WAPA RAO 	 (31115 CALCI.JTTA 	. 
1 NAM aUJAtIJAN rAM (SC) 	 liP lELECOM 
P. AR0KIASMY 	 TN TELECOM 

Ii. 	r-.tTMSINGH rAwAT (r),, 	rITNL NI) 	 .' 	 S 

ii. SUMER' 1 RAM (3t) 	 I3IHAR TELECOM 

ii?. (1011 LAL 	'. 	 LIP TELECOM 	 ' 

1] 0. 1j11ILENDR1 KA 3HARMA 	' 	UP TELECOM 
-.., 

All . tt 	officert montioned c4bove on promotion as 1.' ..H 
;tt. Accounts Officer artj 4l1ot.':i to the same circles in 

th.ch thE.y. ar  w king at (Cnt nd-th, Hacis of circle •;'. 
'nay post th i;acjaint the tln vacancies. ' IP 

p  

h e 	
p 

T 	promo 	 the tono1 	bfiLcers i'5 further cubject 
l:o 	Che coricIiicffi th1i no'dIcipiinary/viciIance casi 	i, 	

.ti 
I.SndnO or 	ittüIE(id tacidills't , thu officer. In zase of any 	- 

rjlIpncAry/v1lace t 	ci I? hi ypu referred to In this 
1(ICr LcttLr Nd 6- ,/7f1Yx43c chtd 2-3-72 reAd with th1s 

L.tcr No 	-l3/6ic I dated 3-9-76 and the 

I)0fTrg. OM N 	 t(A) datcd 14-9-9e 1c pend1hq'f 	. 

rj ,nt th 	bf1ter croinê pushment like stoppacJ 
3Hcrmtnt is curn, he hOUldnot be relieved on promotion 	H' 

5inc 	thc 	n'b4..er stibUid 1  be reported to 	this 	office' 

iinrnediaely. 	
5 . 	 . 	, 	••- 

1Crs ill be communicated 4. 	 TIie 	ibrit/ of th b 'fi 	w 

41 
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(SUNIL 	t,JFIAR 	HIS-t)-) • 	çi 	 I 

	

Aiist t . 	 • cci 

.'. 
UHY tO 

Ch&r'C (Jrril Maruiqor, Tu1c:om, 
IIY,N(/HlN1(LCHAL . 	 , 

WEST EN 13 L/LT1-CGZ/NCES, N.DELHI/TI-SK 1 r,oRr.E, (3UWAHfTI 	' 
. 	Chief Gnoral Mnaqer, Telephones, Calcui.t/Madr.s..' 	- 	- 

C h i e f Gerier.1 Manager, Tlcoin Projeci,q J'qw DlIi/ 
i 	 ç 

4. 	Chief General Mar.ager, Telecom Mtce.,Newpelhi/Bombay/ 	
, I1adrA;/Clcutta. 	

,t •.  .1 
C3M. Telecom 3iores, Calcutta 	 -. 	 - 

1. 	F.MrNL, Jeewan l3harti EUdç. New Delhi.1 H'- 
7. 	CGM, M1NL ambay/New Delh I  
2.. CGNI Telecom Factory, Calcutta.  

0GM REP Napur.  . 
 

Sr. DDG(F)/Djrector - (SEA) , Telecom Dteri r 
Ii. 	PFS to Me.nber(F) 	

•,. •. I I 	 - 
I 	- 	 • 	 - I 
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J)J'\X'iL:rT OF T UCQtfUiC.T ioi 

OF THE C1L1F GtIX MANAGERJ.ETCUC0x CIUCLc 
3l4ILLOU 

Dated at $hi11on the 07.0397 
I () 

,. 	 • 

zIi puxinmzaco of DOT/iD lottor NQJ 391/943rA 
\ dcd 100296 th( Chief General :t 	r'f.o1rr C1J 

is p1aod to ioue thø foUoiiin' p?oTnotio'i crir 
t cadre of Att Aocour&t O.ftjocr in PIT Accouit& tm :1 VILmnco Sorvica Teiecm 'Wine Crou 	(Gazttbd) in V CCLtO Of p3V of ts 2000_6O2300E13s73320 ILth effect: ro 1'101995.,' 

- -•-•-. 
St XO0 Haze of the Offiojal 	Circlo/ Off icc/ uha 

_rJ 

Sri Khajan Ch &tikja 	0/0 TD/Iy4;j 	er  
4 leoolaCirc1 / 

/ 
-' / 	• 3oniority of the officor will be cou1caj 

• 	/perate1y The pay of the officer ay be Lixed udcr 
/ 	tca1 ru1e 

Charo roport may be aent t3 all con rrid 

(R .R • I 	ubrarianjan ) 
Chief Accowth Officer (in) 

0/0 Tha Chief Gc,nQra1 anijur IL?E 
Tolecoin Circle Shillni '793001 

COW the.. 

Dar/i) w,rotO, hin lof:or Io Z1 
dtd 101296 for tj 

f6bo No Xtphi 

kir AO(TA)/JhiUong 

\-) Ottioer conoorned 

3) PIF of the officer 

6) 3paro 

.10 ' 11 13-014 1, —793001 
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o.r:zc or iqL Xf 	 W MT .XUCCX cmcza , . 
he  

	

•. 	-. 	 - 	 . 
• 	 . 	

4. 	 .• 	 --.-,- 	 ... 

O. 	.*I$7/..ZU 	 At ShillrWrAq  

! 
- 	 -, 	

• 	 'I-' 	 4 

Y"ft".f4qtov s*nctin of chlof aon4al M*nsger WJ. 
low is ).Z.b1 coy*yei for of fiistiq 

of A0e4s U1!ticr as .d.t.il.4 

1rt - ,C 1 eiie AA 0/b ?h 	Xmp'iaJ is 
'pLStSdt 34c111y ais to the *r 
Of Mowt tf.ter with effct; from 1*3'9 to 
11J.$ox Wi0d of 100 

.• 

• 	aova Promotiezi in ivo twierx1y on edhoc 
bnitL &ots4s rev.rtsi on 4xpiryof 18() days is the cedr. 0* 
o2 Acia'punt* officer,'or any other czder Is isutid £re, this 
i'fi - e or buj6inL.nq.qj xegular incumbent which ever is earliest. 
e pr.,tLoi' will 7tef bosttsw any claim on the of fici*3. for 

rw6ular Wmarptiots not the u.rvice so rerisr.d by hi* woul4 

	

unt fx iDurc 	f incrsnant rita. 

ths official may be fixed under 

	

Th 	4044 fftfti My be ant t4o all 

• 	 Chief Accounts Officar 
e 	 Q.) h* Cd*f ren.ral Maa9er 1W. 

Jscm CixcIe$hi1li,ngX 
PF  

An 

- 	 - 

•3)-.? Thil1,n 
Vo 

4). GAfAI'L ccrw 

	

, f 	¶ 

 

the ffLaiil 

Per ci 
Tsieccn Circle *h].n "793001 - 	

•4, 	 I 	 - 

	

- 	 .• 	 - 	
--- 	 I, 	 • 	 i 	

• 	 4 
- 	 - 	 - 	

- 
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DPARL)1? Q& ELC0W4UC.A'ioU 
F ThE Q1IEP ULZiERAL )AGIiB lJo BeTEUCOA CIRCLE 

Ni: T&-1&7/Cfr.VIIX 	Daea at 3hiion 	8.1-1997 

tr CRUd 0era1 )fanaor 11,. Tlooa Cirol. 
I 	 1 	a L!uei to issue this following officiating order 

crs of Aouti Oificcr purely on toczporary *u end 
hoc bs.js fro* the datg, oho rz, agine tho o.Zicjal below, 

1. 	....•'$z'i LC. Lkis, AAQ C)/O 	/Ihal lo promoted leaa,1 
or t.mportr b*&i t t cadre of Accounts Otfjosr (C 
with effect £rom 16-9-93 for 180 dsyso 

The above proaotion is given temporarily on1hoo 
basis & atanda vrted on expiry of 180 days in 

the cadre of A.C(C or any othor order is isu.d from 
this offioa or on joining of regular incumbent which ever is .ar]t.st. The promotion will not bestow any claim 
on this official for regulnr abziorptton nov the 
aervice so rendered by him would count for the 
purpose ét irwrea.nt etc. 

Th* pay of the official may be fixed under 
I?R-22(1)(a) j•  

Charge report may be sent to all conc.rned. 

(R.IL kama3ubrarAanjan 
) Chief Accounts Officer 

0/0 The Chief Genera]. ilanager 
cpy tO$- 	 N.LThlecom Circle Shillorig 

.;) TD)/Imphal 

2) 3r, AO(TA) L hong 

Ofiicja1 concerned 

k) Li/F of the official 

5) $TB/A0.uX/Vo1yXLt 

L 

For Ch.1iZ G eneral Manag.r N.L. 
Telecom Circle 3h11lo -793001 
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01I)ARAMUMP T 
-. 	 UI rtw WEI'at4L )1UQiLfl 	nil

I  & 	r 

•D*t4 at 

Tb3 DiMotor (iP A i ) 
t3 144U0 t2 	Ucxtci rw 	/c2LUttinj 	tio 

	

Cr Ila 	cz" of Actmzta 'V.S.Zoar ' 	tL 

( 	L 
	

t.i!l MO O/() ':r TGLL. 	1Lha1 
Gtdr1 to 0 icitito cw AO v.frc 1609.9 
dro 13 'ote to tbo x4ri. 	MO '.oJr 

	

L'* 	 M 0/0 Lto ToD otf, phi L8 protc1 
;tmauj to 	 oJLtto as 	 vo.x 

/ 100 ItAJL T  

/ 	Siia obwa anlaU#ma vro3otim!iq given t.orirU,y 
rov ,iiri aio 	Dk awda 	,rto1 on expizy at 180 4&yn in the 

/ 412ia4 	£,O, W ifty otltw cz'dar te Asamed to thtu eoct 
/ 	 the *rLtor The p oeotio 411 not bentow wr 

/ a:Icn an Uto otSJt1 for P03u1w Eibaorption nor the ervico 
/ vp rando-red by ,  hLa would cowit tar thb p,po.i. (U itrrnt 

aM 3ttD$1$P eto 

Cie report v9W be eant to an oncoraa4. 

H 

C:JR*
R*1tra.anLM  Ro' 

Cp7 	
0/0 The 	

..r (in) 
T.Loom Cirolo 

	

q./$ 	óDØi tkMi. 

2 k 4CtA) 

J Lily Ot tiN' 0li*fth/1 

iN 

Ih 
_• 

\ M OSZMd Oi%'fla 

t  
• 	 jJ_J 

,_ 

Por tut Oensral ia1r N.E. 
201ccc Cfrcle 3him10 	1930O 

It 
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tj 	TsL 	Ii2 	 % L AAN AGER U.E,TI Cct CDCLI 

ifl/A/laD 	Utod at hi]1Cjj the 2u12.I97 

Tho Dircctoz' £inane & Accounts 	Toloco Circle 
1hiflct La pleased to iasua that 2ollowing rovoiu/officiating 
)rt:)L(vr ordar in the c4ro of A 1ø from that dto hosra egainct 
jri (X? i'i 13tC1 

 
belma. I 	 I 

rL K*C al kMkia 1  LLA Office of the 	1Itaphiil was 
crdqred to etfioL*to as A.O. w.o.trom 1.3.97 for 180 
days is rviortod to the ca4ro of AAO w.e.frca 1090 97 A/4 

	

2 o 	BrL fi.0 Piui JAC Office of the TDX, Dlaapur was ordered 
to offoL$ite as A.Q. w.e.frox 19.3.97 for 180 days is 
reverted to the cadre of hO w.o.froz 14.11.97 A/ 

Sri IC,C. Sr4kia AAO Office of thø tDØ Q  tqi Liphal is 
proaoted lociUy as to officiate as A.V. In the Office 
of the  Z)N, ftwq=  T.mPhQl w.o.fron 13.9.97 for 100 days . 

SM B e,' C. Paul JAO Office of the TDt4,Dimapur is promoted 
locally to officiate as .O, in the Office of the TD14 
Dimapur w.e.froa 1711-97 for 180 days. 

•1 

he tbc,ve promntiofl is given temporarily on adhie and 
tctijsary basis end officers atand.e reverted on expiry of 180 days 

a uadr• of A.O. or any other order is issued to thin effect 
cr on 3oining of egular incumbent which over is the earlier 
Tin Stromotioi wiU not bestow any claim on the bfficiul for ogular 

worptien not the serdoc so redorred by them would count for that 

)L2 1 pC) Of Increment etc.' 

Tiat pay of Brj fl.C. Paul may bd bxod under FR-)5.' 
I. 

Charge report may be sent to an concerned.1  

Sd/us 
( R.fl. 	acubramanian 

Chief Accounts Officer (flu 
0/0 The Chiuf General MLLflU(JOZ' tI.e 

to s. 	 ToloOce Cirlc Shillong -193001 

1) 1c/D Las ptwMpw' 
2 3r AG(A) ShLllong 

L_-1 qaicia1 ooncornod 
4 P/V,of the offiCer 

or 

5 pard 

fv 
	 C1O 79iO1 
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111T 8C1 	NIGAM LIMI'flCl) 

(A Govt. 01 india Enterprise) 

/ 	 OI'ICE OF THE CHIEF CENERAL MANAGER 	 ) 

/ 

• 

ocMQMN. 

In pursuance of BSNL Nov Delhi letter No. 6— 51 I 2001 - SEA EISN11 dated 

03.09.2001 (;enerul Manager (Elnance), office ol (lie (2GMT GuWUhUtI is pieaed to 

nk*se Sri Prady"t kurnT milder Sr. Accounts officer, N. J,akhmpur under 

• 	TDM / Tapur, with immediate effect and 1i report to DGM (SEA) 1<11), Kolithta 

vide Cerai Manager (Finance) KTD Kofluitu letter No. AB1 - 3016 /k'A,dtde(l 
n  

01.11.2001. 

~V-" X 
Sri K.C,Sakla AAO office of the GM'! / KamrUP Is post'd to look atler the 

Work of Accouflth officer N.Lakhimpur under TDM I Tezpur on deputatiOfl basis 

Wi further order. 

• 	 Necessary cliutrge report may be sent to all concerned. 

Accounts 

( 	

AsstiCh ef 	Officer 

0/0 tile CCM'I' / GuwaIIatI1 7 

Copy to : 
016 The Ass(L Dir. General (SEA). Sanchar Rhawan 

20 MhokU fluud, Nvw DvlhI - 110001. 

'l'he Gefletlil Manager ( FinanCe) 
The I)GM (SEA) K'ID. 

1. iie Uivl I ItainrUp / 1 I)M I ezpur. 

07.08,11W AO(A&P)/ AO(IA) Circle ollict' GusalsdIlL 

09.10. The peui*5l ftc of the officer/ officer concerned. 

ii. The guard ftc. n o 

,11 	
/ 

HL/ 

.. 

!4IIEIITTMw_ 	___ 



() 1)PC i)f 

".-.nri J(tIconc.aIuKjrnhr, 
(li:nQmi Secrditry 	-. 

All India Accounts Fmd Finance SL'rvico 
OIJic•eus' Asuoeiatioo, 
Smch;u Bbawan, Now Dthi, 

'Nub. A I isibilily list foproinotionto the grade of AccouniN Offlcr against. I - -2 
A3sarn Telin. Circle. 

JX)TN', i0-5/99-ST2A dated 11.11.99. 

l'kar ("'iiradt 
With ietrcnco to the above cited DOT letter the eligibility list, for prmot ion to the grnde 

ol' Accountu (')ffiet' uunt I - 1-2000 DPC of Aus,wi 'Fe1ecoi, Circle in iniiinhed below 0r 
your (h5p0fll please. 

	

SI. 	8, 1gill, 	Name of the 	 Whether complete CR. ix Nd)! to D(Yl' 

	

No. 	No. 	oirior 

' 	Kliagen Chaiidra Saikia 	Upto date CR sent 

	

130 88069 	Bhaskar Dey 	 Uptodite CR sent 

	

164 8,8110 	Anmava Dutta 	 Uptodate CR sent 

	

211 	F9178 	Mnnai Kimli Bhilinchnijee 	i.Jptodile CR sent 

	

2 A I 	8,31 32 	Ranjau Kr Gogoi 	 Upto date CR ueiit 

	

2 19 88187 	Smt Sipra Chanda 	 Uplo ditc CR sent. 

	

221 	88189 	Nishakar Roy 	 Upto (I;?Ie  CIZquit 

	

223 88191 	Doepak Gupta 	 Upto dk CR seffi 

	

23() 	83198 	l3iniI Chandra Siilin(IF/OH) 	tJplo dale CR sent 

	

271 	83248 	Debciidra Chan(1rti Sahaiia 	Upto dale CR sent 

	

28() 88272 	Sudlainoy Balder 	 Upto -h1e CR sent 

	

351 	88358 	J3iknsh Baruab 	 lApIn date CR sent 

	

353 38360 	Bipin Chandra Kalita 	 Upto chte CR sent 

	

402 314 11 	Swapan KLIInaE Chakraborty 	Upto th1c CR sent 

	

549 88578 	ITharat, Chaiidra Deori (TF/G}1) 	Upto (Lite CR seit 

	

622 	88691 	ithdra Pane!el 	 Upto dae CR sent. 

	

625 	8F394 	8ixhnu Kuitur Paul 	 U1)I0 dae CR SCIA. 

	

657 	84726 	Oolap Chnwka Ntt1i 	 111)10 dale CR sent 

I )kd at Ouwahaü , the Dec., 1999. 	 -. 

( S K Chakrabort.y) 
irc10 Sccetary, AJ. AF'SOA 

ASSaEO Circle Hraneh 

H 	* 

?oil ! 
. 0 1 
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• 	 GOVERN)T OF XNDIA 
DPMTMHT OF TELECOM SERVICES 

OFF)CE OF THE CMIEF GHEM W1AGR TELECOM 
1SSAM TEL1COH CIRCLEGtJWA.HATI_781 I°°• - 

TW-6,'4Q/Pt .1OoO-oQ3./U4 Dotod at cuWahati o tho 

In pw-uunco of T011Q,H4w Do1hi,M.no )40.0-/9-n1LA 
)t0.0U5.200Q,thu CnornY Mnajor (F1rnoi),o/O Chicf GQnornl Mar9or 
Tcicco, titam Circ1n,Ouwheitj i6 p1eae1i to Appoint t) toliowiny 
har;tt. 	Off Icor/Junior Accounta Of!icQr of Indian PT 	c- 
counts Mid FinAnce Srvic Gr,B.' Gazottd/t- .C. (Thiocom Wincj' in tho 
grico uf Accountg Officor in the tncUn PIT 1coount, and Pinnoo 
$crvicQ,Gr.BOizcitto 	(T).con1 winc) on puroly tomporury and wlhoo 
baoi- in -tho acu' of pay ...... or R6.700-2.O-12000/-
with irnedthto effect or troa the dote the offloor actually niaueo 
U*, ut ut Liw put ti tho ofCicn ttown e9alnrt aacn,wnicnever In 
itor. 

31.Io. ati 	E tott 	 ProbQnt 1oetiry tc.tiwj on pzoi/Tronfor. 

tX. Liri .Dutta. (00110) 	?o(3tw)co/Gn 	?O(I/c-II) C.O.GH. 
(offg) 

hkor Uoy.(SO() AO(Cn?np)(nfq) A.0.(Crp)0/0 C.Wr/Rci vin 
GHT/Karup 	Sri H.Snha Tranfnrrod 

,; Destpak Gupta. (BS1Q1) AO(Ca*h) (rfc) A .fl. ((h)0/0 GUT/Scvico 
TD(/N-agoon 	Sri M.R.Choudhury Trunafd. 

Rhnttnflhrj 	A0(CrSi)/CH) 	AM. (Ch) ,O/O Pt)M/Jonqn. 
(86178) 	(Otfq) 	 vico 3r1 J.DArI trontorc1. 

tGooi.(80l82) 	AO(Civil)(ofg) A.O.(Civil) OH, 

• 8.M.HImldnr(60272) 	A0(3BP)(of) 	A.O.(Comp)O/O TDM/Txpur 
TOI/Uacaon 
iu(Lomp)u/v 	1'i.o.(;ompU/u rCJM/Dunç. 

i 	 cWr/?urup 

	

0, ,, 	D.CIria.(09219) 	A.)O(nCT) 	A.O.('rA) C.o.JCH,vioo 

	

• 	 C.O./OH, 	Sr1I!.Chc)troborty troncfd. 
Ck _ 	ita.(QO) 	AO (TU)o/O 	A.O.(TP•)O/O(wF Vnrniwtr'. 

GM'r/camrup. 	Sri K.N,Shorno p.omotod. 

	

• • 	i4I,.,ak 	4IeUQ'LO) 	 ((.Df%?r k .l\ j$\ 1' (It flu 
OHT/Kiinrup 

,, •,K,C'hikhAr4y. 	fl(P)t.rMW. 	A.AflJfl 	ngr.(1.ot) 

	

• 	 (9U43.1) 	 0)LI1a. ri M.Oa,proa*. 

12. Mra.S.Chokrnborty. 	AAO (13111s)O/O A.O.(TR)O/O Gwr/Dibrugarh 
(00107) 	 CUT/Oibruurh 	',Lo3 Cri U.L.flonptti Tfd 

Thd trm8 and conciltione ragordinj promotion ore an 

'.. 	The appothtertt or adhoc boninin purely on temporary 

	

not thorafOro ; bøtow any cl aira to tho oTticørn a 	( 
promotion 1;o tho grade of ?ccount Orric.r on regular 

ljcxmlu . 	t..tj lj 	 eid 	nq oniomity fo pronotion to ho 
øric3o if Annountft Otfi-cr oe to the hicher arodo on the basis of such 
prot.Lon. 

contd.pago- 



- 

2, 	TaG pay of the officers on'promotioll to the grdo of CCouxit.; Officer will ba fiod under FIR 22(1)(G)(j) 
U. 	 m. nu or 	my eneaire that tho offjcor5 on 

promotion are roiiovi promptly on recQ.ipt of the satjon 
nfptin iuu t 	titu t0 ioinand:thoproc3s of oininc and re1itvjr1c lo Oom)1otod hi nfl rbupoct by 4.O.uoo and cjLlain, r)portod to tho Circle Office by  d 	 2000 poaltive1',mQntjQfljfl tth1iM of thu oj'tjuor oo joined 

or relivj.ço0 beyond 4.8.2000 
m&y only be obtartned with the poc1fjc approval of tha Dir.ctorata. 4, 	 m 	 aUuLi.0 Ou grancoa to tno ofticor3 after b01r49 rliavod without prior permijon front the Diroctoritto. s, 	m 	 now promotect,in case they are officiat- irg on local arran9ernent baaja In the graco of A.O.,ithn',11 he rovortod Lo 

thlr siwatantive grade and be promoted afresh In co1npll&ce with this order. 
All 	

.. 	 lot  now assaignment not after 4.8.2000 unloas specific approval 
&t ir 	 of Diroc- i 	 fl000d3. 

In cane any officer promotej on ndhr)c acIn taila to join by 4.8.2000 and n1n f:jm to obin opooifj(, op,t-ova1 	re tha Telecom Directorate for late joining/raljevjrigjt will be preauned that tho offjoor ie not introt 	Lu: ciWioc promot1ofl,an tne ordora in reapOct o them ehall be donod to hRvi hAri 	nr'1)wa automUo,1- ly without fwtI-.or cO 1 UfljcUtjOfl.NO auch officer shall be given local officitinq pomPir a any highar root fu-thor. 

	

0. 	TA/TP may be rogulcted.0'a per thu guioljnen 1nued vido 	DOT 	order 	Pn.  
and N0.400-23/97L3'j'Q...I1jdt91299 

9. 
 

Charqv Report xnsy 	tent to n1l conoornod inolud1n A.O.EI),Toiocm Directorate, 

Copy to:- 
1. 

24-fl. 
36, 

:37-30. 

41.. 

A.K 	Ueng 
AGtitt.Gonr1 Manage (Amn) 

Auatt.Djroctor Generel(SEAj/Accounte 0ft1cer(SM 
uept.or Teiecom.(3EA Soc)Sanchar 8howan,20 Jksnok 
Roacl,New Dalhi-il000i. 
rl'rn, )CMmrUp,'j1oh/Djuc,h. 
TOM, rrozpur/Nagaon/aorhat., E3ongaigaon/ 
CAO, 
*-,'r or 'cnu orior. 
Ofticora ConcarnoQ, 
D.E(CTSD)GH. 

()ci. 

spare. 

Sr ' 

For Chief General ?4 .nn(40r Telecom. 

CTJP)R AWP16 

*. I r  

Jill 
	

t. 
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1,o 

The Chiof Oonr1 
Argam T81 ,00am Jtrc1e1  
Uiari, Ou:ahctt-7, 

Lnkhimprte 25.02.00.. 

Jub.- 	Prhver foi review 0:? Wy, proiot1on to 
the boat of 4ccruntB 

My etrite repre 	tntj. (itcl. 	199. 

With duø honour and hinb i.e ubmir 1. cn, I bc 
totte tho £oi1o:jng fw 1no ior t'ivc'tt of :/cJ 

J-nd c1iI)pw- 1 and Ey1Ttathet1c C:de.tLQ,. 

ir, 1 have aubi od on ilrcJp 	enL:9ticn (iti 
)2.05. 1999 to conuider my criaj of 1 prornotion to i', pcot 
o f iccounta Of'ox whote I h e) d 4.nnt1onei tHt 
nvmber of juntors ot promotLr't tc the prt of i ccunt3 
OI'fjco.t. The (}raclatjon £t.t of prrot.cn Lt3t 
of tcoountrj Officore provorl thit .d have t.j 
of p_-o!!Otio ,l to Accounto O'f1.cer fo i:hit or 	I ?o 

t 	flt)W tj]. I cIte. 

I, hno b Gon prnintet1 to A11 0 
o roru1rx, 'nBtoelyd $von I hti 

t}.c DM/Imphal ri4 	 'i 	. . 
tO R( 1 1998. 

Bi t X hve not hoar 	ir4 	rr't 110 u or 
i)t CI.LUEje I hVQ not bcon p,kwotad to ce'u:iti Lfricac. 

I rry ou ca1n to -U,90 1 ,  U:4  grool offico to 
fcv..ow my Gzatt rM to order ny iotior Lroly lue 
iMoour.tO Ofttcr 

\vi. t h 	d a. 

I 
ri . 

I  
CR7. SCA 

o/pt 

............. 

to 

I 

. 	 :1 
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IN THE C1TRL ADNINISPRTIVE TT?tBtJNAL 

GUWAHATI BCH W GUVARTI 

O.A. NO. 180 OP 22 

Shri Khaen Oh. Saikia. 

. • . S •I 	App].iant . 
- Ye- 

Union of India & Ore. 

.5.... 	esPondenta 

Inthe matter of $ 

\Written Statement wbitted by 

the respondents. 

The humb I.e re epOn dent a beg to abmit the pam 'wise 

written statement as fOflos : 

1 • 	That with regard to the statement made In pam 

of the application the respondents beg to state that the 

findings of the D..C. In respect of the applicant has been 

kept in sealed cover as prosecution for criminal charge is 

pending kept against him in the special Court, (uwahati 

The procedure as laid down in G.O.I. DOPT OM No. 

22011/4/91stt(A )dated 14.09.1992 has been correctly 

followed in the instant case. The applicant will be con-

sidered for promotion on the basis of the outcome of the 

pending Court case as well as the departmental Disciplinary 

Proceedings initiated on 19.02.2002. 



I 11~ 
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2. 	 That with regard to paras 2, 3 and 44, of 

the application the respondents beg to offer no comments. 

3 • 	 That with regard to the statement made in pams 

4.2 and 4.39 of the application the respondents beg to state 

that the applicant entered the department as T.S.Clerk and 

was promoted to cadre of JAO w.e.f. 13.05.91. He was later 

promoted to the cadre of AAO w.e .f. 1.10.95, in the Indian 

P & T Accounts and Finance Service #  Group 'B'* 

iile working as MO, the applicant was promoted 

on local adhoc officiating basis to the cadre of AO for 180 

days against short term vacancy. 

It may be noted such local officiating adhoc pro-

motion does not bestow on the applicant any right for regular 

absorption in the A.O. Cadre nor the period is counted towards 

seniority in the higher cadre. 

These events show that the respondent department 

has spontaneously extended the benefit of due promotion from 

time to time till his conduct came under clout in 1998 when 

prosecution for criminal offence was initiated against him. 

4 • 	That with regard to the statement made in pam 

4.49, of the application the respondents beg to state that 

by order dated 10.12.96 and 07.06.97 the applicant's temporary 

promotion to the cadre of JAO from 01 • 10.95 as mentioned in 

pam 4.2 and 4.3 above was regularized. 

5. 	 That with regard to the statement made in paras 

4.4 & 4.6, of the application the respondents beg to state 

that the applicant while holding the post of MO on substantive 
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basis was promoted by the concerned circle to officiate on 

purely local adhoc basis as A.O. on different occasions for 

small specified duration not exceeding 180 days. Such local 

officiating arrangement are made on local consideration under 

the delegated power of the head of the circle without holding 

any DPO. 

Local adhoc officiating arrangements made by circle 

does not confer any right for regular promotion to the cadre. 

Such promotion is liable to ±ki be terminated at any time and 

the adhoc proniotees may be reverted to the substantive grade 

without any notice and without assigning any reason thereof. 

It may be mentioned that the Te boom commission is the appro - 

priate appointing authority for appointment in Ahe grade of A .0. 

That with regard to the statement made In pars 47, 

f the application the respondents beg to state that there 

as been irregular payment of fraudulent OTA bible amounting 

to Be. 1,37,'435/ -  • The Inquiry conducted by the CBI prIma-. 

facie reveals that the applicant while working as JAO/AAO in 

the office of TDE, Nagaon from 1993 to 1995, in an unholy nexus 

with the cahier and another official of that office, have 

prepared and process fake OTA bills and also facilitated payment 

of the fraud bills and ultimately conmed the amount by forgoing 

the signature in the acquaintance 10 lbs. 

7. 	On the basis of the CBI enquiry report and their 

recommendations the member (Pinance ) Telecom Commission sanctioned 

prosecution order against Shri K.C. Saikia vide 9-45/97Vig .1 

dated 07.12.97. 
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The C.B.I. framed cbarge-ebeet against the applicant 

on the basis of the evidences collected during investigation 

and filed before the Court of the special judge exaskaft 

Guwabati on 18.3.98 • The case is etill pending in the Court. 

C Copies of the sanction order dated 07.12.97 and 

charge sheet dated 19.03.98 are placed as Annexure-

1 and 2 respectively ). 

Following the above filing of charge sheet In the 

Court for prosecution trial, the applicant attracted the 

provision outline in the G .0.1 J. DOPT 0)4 No .22011 -4/91 Eett (A) 

dated 14.09.1992. Accordingly sealed cover procedure was 

adopted by the DPO which meet In 2000 for the promotion to 

the cadre of AO on all India basis. 

8 • 	That with regard to the statement made in pam 4.8 9  

V 

of the application the respondents beg to state that the 

approved departmental promotion committee met on 10.04.2000 

to cons der the promotion to the grade of Accounts Officer. 
,- 

DPO considered the case of all ALOe falling witbin.tbe 

zone of consideration Including the present applicant. As 

the CBI case explained in pam 4.7 above was pending in the 

Court for prosecution trial, the findings of DPC in respect 

of the applicant has been kept in sealed cover. 

The applicant has suppressed the fact of his 

/ 0 .Ci .2 co /"involvement in CB I case No • 1 5(a Y95 and the charge sheet 

filed )1 against him in the court in 1998. 

On the basis of the recommendation of the DPC 

held on 1 0 , 0je contempt appointment authority approved 

the promotion of 369 JAO/AAO to the cadre of A0. Order to 
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this effect was issued vide GOl, DOT OM No. 10'5/99-SKA 

dated 05.05.2002. Perwant to that promotion order, the 

OGM!I?, Assam (Respondeni No.2) issued the f011Ow up orders 

in respect of 12 officers working In Aesam Circle vide his 

menio No. STS-611 0/Part I/20002001/94 dated 21 .05.2000 and 

implemented the promotion. The fact remains that the findings 

of the DPC in respect of the applicant remained In sealed 

cover and promotion order was not issued by the DOT. However, 

one post of A0 have been kept vacant for the applicant depen - 

ding on the outcome of the court case and the findings of the 

DPC regarding the suitability/fitness for promotion. 

$ • 	That with regard to the statement made In para 4.9, 

of the application the respondents beg to state that the 

applicant is also involved In a CBI case No. 19-1/97-SEG which 

is looking Into the purchase of the sub standard materials by 

different fields units of DOT. The CVC exam1ned the OBI report 

and found that there is material again at the applicant for 

• initiating departmental proceedings for his lapses. Accordingly, 

the CVC advised the departmental authority to initiate TDA 

against the applicant • The CGMT, Assam, as the Disciplinary 

Authority as prescribed in Thle-11 of CCS(COA ) Pales t  has 

applied his mind to the case keeping in mind the advice of 

CVC. It is his considered opinion that the materials on 

record suggest that the applicant by his wrongitil action has 

contributed to the loss suffered by the department and there 

is sufficient materials 'against him to initiate a formal 

departmental proceedings against him. 
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Accordingly the CGNT, issued a charge sheet under 

Rule -'14 of (XS(CCA ) Thales vide No. flg/Assam/Diso -xiii/42 dated 

19902.2002. The applicant has denied the charges vide his 

representation, dated 26.03.2002. On consideration of the 

representation it has been decided to conduct an inquiry under 

Rule-14 and 1.0. and P.O. has been appointed on 18.06.2002. 

Inquiry has remained inconclusive* 

The applicant has deliberately suppressed the above 

ct. 

100 	That with regard to the statement made in pam 4.10 

of the application the respondents beg to state that the case 

referred to by the applicant in pars 4.10 is not clear as be 

omitted to cite the case number. As already submitted In 

foregoing pars a charge sheet was filed against the applicant 

in the Court of Special Judge Guwahati in 1998 and the same 

is still pending. Wen the promotion of the applicant came 

up for consideration In 2000 in the Court case was pending 

agalnt him and the sealed cover procedure was correctly 

adopted in his case In term of 41 dated 14.09.92. 

11. 	That with xgixt regard to the statement made in 

pars 4.11, of the application the respondents beg to state 

that the case of the applicant was duly considered by the 

D.P.Ô. in correct prospective and the findings has been kept 

in sealed cover as the proecution for criminal charge was 

pending in the court of law. The case has remained pending 

till the date of filing this reply. Moreover a departmental 
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proceedings have been Initiated against the applicant on 

a different charge by issuance of formal charge sheet on 

22003.02 and the inquiry has remained inconclusive. 

The case of the applicant will be decided after 

the court ease as well as the Departmental proceedings 

come to end • As a measure of abundant caution a P0 at of 

A0 has been kept vacant to accommodate the applicant in 

case he is exoi,eed In both the cases and there is still 

reason to give the benefit of restrospective promotion. 

Verification........ 



I F  I  C A U Q1 

I, Shri 	 d4- 	/ 	 , presently 

working as 	tzedorc Tde-eom C'7°9 	, being duly 

authorised and competent to sign this verificat ion, do hereby 

solemnly affirm and state that the statements made In pars 

are true to my Iiovledge and belief and 

those made In para 7 	being matter of records, 

are true to my information derived therefrom and the rest 

are my humble wbmission before this 11on 'ble Tribunal • I 

have not suppressed any material fact. 

And I sIi this verification on this g tb day of 

Fbrusry, 2003. 

II 

Deelarant. 
\zr f;in ç7T;T (fahl 

t3t.nI r)rec- ' r rl'com ;(.ea1) 

iiu. £ 	'! 

O?i t)  

T1czzn C*!cK-. 3uW 
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OFFICE MEMORANDUM  
. 	

/ 'I • S bei 	 em dnykeupdIngs ap.ndg 
.,' 

*1)O5• Conc*ict Is 4IfldO( kThSIgILbn . P,vc.dws and guW.Ln.s lob. (O!AW.d.  

The unanad Is dlraded to rafor to Oipanmant of PoonnaI & Trafng OM No.2201 16.EsU.(A) 3$(3/5EiILA dt4l.iao datid 
12th Janu*ry, lQaQind ts.qu.nt lnet!Ucl$ons kauod from tlm• to time on th. .bove 	d sub. .nd to say 

S • 	

?I2lJI3..11.Ad,.2LI2.S4 
2201111I177.E.Il.A 	 that the procodurs and ØuldiUn" to be (olbw.d In the mettr of promot)on of Gov.rnmsnt s.rvanls eiInst d(.I4.T,fl 	 whom dIipIlnwcxrnptoc,gg I:. p.nding orwhoa. o:rnducl Is undarinv.stIgaUon have been raMwed : 	•. 

d01.1.$2 	• 	car.hiUy. Govimmont hays also notk.d the Judgsmint dated 27.00.1991 otth• Supi.m. CôuciIri Unbn Of flqj 1 ,2/iS.(,ft.A 	 India etc. vs. Ky. Jankfrnman etc. (AIR 1991 SC 2010). As a result of he review and In supers.uion of all the 
230I1111114n ..A, 

' dl.12.I 	 saifl.r Inttrc*ion* on the subject (mforr.d to In the margin), the pmc,due to be followed In this r.gtby  the 
11.3 .1,iI. 	 •Uth0rül1s-ncam.d 

 
Is hid dafl hi the subsequent pwai of INS OM for thib guidance. 

. Cii.. of O•vemmim 	 2. At the tim* of consideration of tt9 cases of Qov.mm.nl  sorvantl for promolkrn, dotalls of Govemm.nt s.r. to iom sealed I a. ants In the consideration zen. for promotion failing undsr the following categories should be specdlcally. t. Ccv., P,00dute wf be 
)brought to the notico at (hi DepwtmantaI Promotion Committee:— 	 . Government servants Under suspension: 

Government rurvanin In rasped of whom a charge she•t has been Issued and the dli la proceedings ate pending; and 	- 
Government servants In rep.ct of whom prosecution for scrirninil .nin4. ) Procedure 10 be lolIow.d •ThaVoparimsntaj PoitotIon ConmItIià c 	Ijii3 t jiijjbHhjyof he (ovMiint aèrvanhs by DPC In iiici *4  

0opernmonf MV$nIS mIng wlbiIn the purview of the circumstances meArloned above alóngwlth other eligible candidates without /y  
undo, ceud. 	 taking Into cnsIderaUon the dtscipilnpiy cue/criminal prosecution pendIng. The assessment of the 'DPC, 

Including 'Unfit for Promotion', and the grading swaid.d by It WI be kept In a sealed cover. The cover will be 
suporiëribed Findings regezding sultabiRty for promotion to the grade/post of ..................In respect of Shrl 

(name of the Government servant). Not to be opened till the 
termination of lhe disciplinary casslcriminat pros.cutlon against Shri 
........................... . ................... . ...... ....' The proceedings of the DPC need only contain the note 'Tb. 
findings are contaried In the attached s.eI.d cover'. The euihoflty competent to liii the vacancy should be I aepvatety advised to (ID the vacancy in the higher grin. only In an officiating capacity when the findings of the4 
DPO in respect of the suitabLUty of a Government servant for his promotion are kept in s sealed cover. P'ocodusi by uubsivanI 	2.2 The same procedure outhn.d In pare 2.1 above wia be foibw,d by the subsequent Departmental DPCo, 	
Promotion Commlffe,s convqned III the d!scIpllna,y cu.Icilminsl prosecution against the Government 
servant concerned Ii concbdsd. 

Action slier eernpkulon of 	3. On the conclusr,n of the (isclpflnaiy caseictlmlnaj prosecution which iesutts in dropplpg of allegations dIssIplIrtiry 	 against the Govt servant, lhØ lealed cover or covers shaM be opened. In cue the Government Servant Is Psosuflort. 	
completely esonoraled, the due date of In promotion will be determined with reference to the position assIgned 
to him In the findings k.* In the seuied covsntxv,cj and with reference to the dale of promotbn of his next lunbi j on the bails of such poih1on. The Government servant may be promoted, V n.c.sury, by reverting the Junk!.:j1 
most officiating person. H. may be promoted notbpal)y with reference to the date of promotion of his JunbrJl 

1 	' 	
preceding the data of aulI promotion, Zgoo what extent, WI be decld.d by the appointing authority by 
taking into consideration IM this facts and ckcume(snces of the disciplinary proce.dlng,ctlmln,J prosecution. 
Where the authoritydenkss srrestaal etlinyot parlof It.it will, rd?ts reasons for doing so. his not posthleb ., 
anticipate and Inumeulle eahttustively,  all the cbvumstancus under which such denials of onews of salary or 

•••.• Patio1 Itmayb.vmensceuaiy. 
• 	

criminal, M. for example delayed at the Instanc, of the employ.s or the clearsnce in the discipJinar'y 1 
proceedings or snxiulttai In the criminal proceedings Is with benefit of doubt or on account of non-avaiLability of 
evidence due to the acts etutxjtabie to he employee etc. These are only some of the cirvunstancas where 
such denial can be justified. 

• 3.1 V any penalty Is knposed on the Gov.,nt servant as a rssuit of the disnary proceedings or K he 
Is found guilty in the crkninaI prosecution against hlm.th. findIngs of the sealed covcrve,s shall no be acrd • 	
upon. His case for promotion may be coaskiered by the next OPC In the nonnal course and having regwd to tti 
penalty Imposed on him. 	 - - 

3.2' its also clarified that in a case where dtsc¼,ilnary proceedings have been held under the ioIvnt 
diSciplinary rules, 'warning should not be Issued as a result of such proceeding, it It is found, as a resUlt at the 
proceedings, that some blame anecties to the Govsrnment servant, at least the penalty at 'censure should be imposed. 

SIR Monthly ,,vI.w of 	
4. Ii Is nGcDieary to ensure that the disclpflnery case/crlminol prosecution Instituted agnlnst any $OSiid 0I CUiI7 

Government servant Is not undulj prolonged and all efforts to finalise exp.d1lously the proceedings should be 
aken so lhr the reed for keeilng the case of a Government servant In a scaled covar Is limited to the barest 

munimurn. It has, (hereto,,, been decided that the appointing sulhorties concerned should review 
comprohens vefy the cases of Sovsrnmgnt servants, vhoe suhabulityfor promotIon to a higher grade has been 
keDi In a settled rover on the .sxpIry of 8 monlha from the date ci convening the first Departmental Promotion 

 Committee wnih had udjudgod his suitability and kept Its lindings In the sealed cover. Such a review should be cv 

ç 
• 

•1 
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done oubsequently also nveiy six monthi. The i.vt.w shoM, 
I 

In jor  ails, cover the progress made In the 

dlsclpllnasy proc.dlrçitihntnid ptos.cutlon end Ih further rn.a$lfl.s to be  taken to txp.dlte th.!r 

completion. 
 

: 	6. In sptti at the six monthly i.vI.w isfafted to In pate 4 above, thats may be some cases. where the 

disclinvy cas/ cimtnmI pros.aitlon sUabist the Gavanvn.nt servant Is not condud*d even iltet the explry 

of two Jews from the dais of the mealkig of the fkst DPC, *hlth k.j* Its flMkis in reaped ci th. Government 

Servant In a sepi.d cover. In such a $ttlJ$tJofl s appointirg ,tthotfty may tevl.w the cass of the Government 

s.rv*nl, provided he Is not undir SUIpen$bSI. to consider the deaIrabfty ci gMrç him ad4oc promotion 

i k.pIrig in view the foIk,whg upsd.s3- 
"" 

a Wh.therthopro4ndUono4th.otf1oS,wPIbeig*bi*tPUbioe1eat 	 . 
• b Whether the charges am graye enough to wsnsnl continued danIel of promOttofl 
c Whatherthor.Isany IPstihoodolth.c$1.comIngtoacondU11Ofl1flthSfl1hntUth* 
d Wbathor the dsaly hi the flnallutlon ci proceedings, dspastrnsidal or In a  court  of law. Is i dk}yor 

• •' 	hdIreIy atUtbutcble to the (3ov.mm.r* servant concerned; and 
- eJ' Whether there l any Ii.&lhood of qiliuse of clOd.) poe Won which the Govimmint i.rvant may 

oupy after ad-hoc promotion, whlth ma .dv.tsety sHed the conduct of the d.pattmantal' 
cu&crlmInuJ prosecution. 

The appolnilna authority ihould also consult the_Central Bureau of Inv.stlgalion and take their views Into 
- account where the deparunerdal p4ocd1ngs ckn'i.a1 pros.cutlon ama. ot* of the kiv.stlgsdons conducted 

I. iq.thluUti&U. 
• 	6.1 In cam the oppabiUng authority conies to a conclusbn that It would not be against the pubilo interest to 

allow ad-hoc promotion to the Government servant, his case should be pted beforV the nest DPO held in the 
• • normal course after the .xpky of the two year period to d.dde whether the officer Is sukabie for promotion on 

• ad.hoo bail.. When, the Government servant .11 considered for ad-hoc promotion, the Departmental 

• 

	

	Prorijotlon Committee should mpke its assessment on the basis of the totaJity of the IndMduaPs record of 

• service without Iekb Into $ount the pending dlscUnssy case/criminal prosecution against him. 

6.2 
• : maybe Issu.d making itciesrinthi oder ks.$ that'- 

I). the pmnio'Jon Is belngmsda on pur&y .dhx bails end the ml-hx promoUon will not confer any rlgtd 

• ,, 	for regular prwnolkxr srd 
• 	• II) 	the promotion sheji b. untll further ordete. If should also be Indicated •  In the orders that the 

• 	Government resirve the rlgtitto cattat the ad-hoc promotion and revert at any time the Government 
• • 	 servarltotheposlfromwhlchhswsipromoted. 	 • • 

• 	
6.3 

or Is fully exonerated hi the csputmerflal proceedings, thw ad-hoc promotion already made may be confirmed 

andth. promotion eated n regular 	ci the 	xpromotbnwith 	endantbanatL In 
• case the 	.mment srvsnt could have nonn& got his reguIer promotion from edits prior to the date of his 

• • 	
0  ad.hocxvinotlon with reinrance to his placement In the OPO proceedings kept in the s.aIed cOv1t8) and the 

• . 	• •. 	adual date of promoilon of the person rsrJi.dlmm.dialePy Junior to him by the same IWO, he would also be 
- ' ' 	• - allowed his due seniority and-benefit of notional promotion as erwisaged In pars 3 above. 

• 	 , 	5.4 U the Government servard Is not acxufttsd on merits hi the criminal prosecution but purey on tthnic2I 

• 	 grounds and Government either proposes to Ilke up the matter to a higher court or to'pmce.d against him 

- 	depanimentaiPy crlf the Government servant Is no ezonetahd in the departmental proc..dlngi, the ed-hoc 

• 	 -- promotion granted to 	 bm"td 	 ind.  

sided sever priseduN 	5.Th• procedur, outlined In the preceding pates should aiiob. foliowed In considering the daIm for 

Per un$nnelkn., 	- confirmation of in ofilcer UnOr suspension, etc. A permanent vscwiy stukI be rcs.rved for such an officer 
• • • 	when his cue Is placed In saled cover by the OPO. 

l..,d e.vw pr.dw$.'. • T. A Government sorvart, who Is recommended (or promotion byth. D.pártmsnlal Promotion Commftlee 
• 	 but In whose c*s• any of the dtcumsl,nces mentioned In pars 2 above ens after the recommendations of the 

a oc 	IWO are received but befcx• he Is 	promoted, wil be considered as I his case hod been placed in a 

4.. premotio 	• 	• covet-by the tWO. 14. shnfl noib. promoted urttJ he Is cornpIel.ly sU.d of the chgu igabist him and the 

• 	• 	• 	' -. provtsionscontainedinthlsOMwllb.spçiicabislnhlscssa also. 

6. 

 

In so far as the personnel serving In the Indian Audit and Acunts Dopailmsntira concerned, these 
Instructions have bean Isiu.d after consuftziJon with the Compttotlr and Audbx General of India. 

g 	 will 	 • 

• 	
(M.S'  BAU) 

• 	 OU1ECIDR 
To 

• 	 • 	AU Minisirlie and t)epxnlments of the Government of India with usual number of pare copies. 
No. 2201 1/4It.Estl(A) Dated the 14th Sept, 1992- 
Copy forwarded (or lnlormnlion to:- 
1. CintrsJ Vigilance CommIssion. New DelhI. 2. C.ontial tiuresu of Investigation, New Delhi. 

• 	3. UnIon Pubilo Service CommIssion. Now DelhI 4. Comptmflar and Auditor General, New Oaihi. 
C. Prsz,dents SsciotsnliUVicsPtesldenti Sea.tsrlatitok Ssbha S.cretwlaVRaIya Sabha Secretariat 

and Prime MinIster. Office. 
S. ChIef Secretaries of tUISiat.dimd Union Terthorles. 
7. AU Officers and Mmlnbtrative Sections Vi the MinliUy at pnn.t, PubHc Gtlqvancai and Pensions a 

Ministry of Home AtItlrs. 

(M.. BALI) 
• • 	 0 	 DLRECTOR 
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Whereas, it is alleged that while Shri Xhagen Chandra' 
Saikia posted and functioning as Junior Accounts Of ficer/ 
Assistant Accounts Officer (7A0/AAO) in the office of the 
Telecom. District ingieer, Nageon, Assam, now AO(Cash) • 0/0 

the TI,. Xaphal entered into a criminal conspiracy with 
hri J4onoranjan Math, the then Senior Accountant and 

tfl*rj Durll.bh Chandra Das, the then bill clerk both posted 
under V TDE, Nagaon and in pursurance thereof they con*nitted 
the offence of cheating, forgery, criminal miscciduct etc. 
The detailed facts are as unders- 

2. 	It is alleged that Shri Durllabh Chandra Das, Bill. 

Clerk during October, 1993 to March, 1995 has prepared false 
over time bills to the tune of Rs.1,37,435/- against 23 

persona working in the office of the TDE, Nagaon and: SDO(T) 

Na9aon. The persona, against whom the OTA amounts are claimed 
did not perform over time duty. Shri D.C. Ds prepared the 
OT bills and acquittance rolls. During the payment of genuine 
OT bills •  8hrj DaS included certain amounts with the genuine 
OTA amounts in the bills and sent for pre-checking to the 

V 	 / 	accounts secUon ultimately for sanction from TDE, Nagaon. 

• 	 Shri Das also prepared acquittance rolls and showed the 

(qo T/A. f?*BTA amounts againat some selected persons from the 

(f) 	Q$ 	f1 the TDE, Nagaon, and SDO(T), Nagaon. 
M.mb.i IF,u., & 8vc:.ety 10 the V 	

30veIiIfll*. 	.l 

W,T irR 1.041 
1
11 eqW fJt is alleged that Shri Khagsn Chandra Baikia during 

Oepii.of The 	wDfrind from October, 1993 to March, 1995 posted and 
functioning as JAO/AAO under TDZ, Nagaon. Shri Khagen Chandra 

Saikia conspired with Shri Monoranjan Math the then Sr. 

Accountant did not check the OTA bills and acquittanca rpll8 

Contd.. 
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though it was there prim, duty to check 100% in accounts 

matters before sending to next higher authority for sanction. 
H 	 He facilitated to co*nit the fraud. by putting his signatures 

On the rubber 8tnped seal impression Pre'-checkedN on the 
body of the 0Th bLUe and acqujttagi roll. The TDm. Nageon 
on the basis of hia certificate Prech.cked •anctioned 

•. 

	

	the amounts showed in the compLlatjon. OTA bLlls and 
soquittance roll, and u1*tm.s1,  j 	 yu' --------.- 

I.J& 	w. 
Sbxj D. C. Das bill clerk received the defrauded amounts 

from the Cashiers Shri Mohan Chandra Deori and Sjrj Rwra 

Singh Dekà worked under O/c, the TDE. Nageon and SDO(T), 
Nagaon by forging the signatures in acquittance rolls and 
distributed the ill gotten money among them. 	It is alleged 

H 	 that Shri Xhagen Chandra Saijr.ia facilitated to connit the 
fraud of Rs.2,37,435/.. in respect of payment of 0Th on tan. 
different dates are as unders- 

&1. 	Date of Payment Amount of false 
NO. 	

H 
1. 	15.10.1993 b. 4,918/-. 2. 	10001.1994 . 	2,563/-. 	. 
3. 	24.02.1994 b.120134/-. 4. 	29.03. 1994 Rse 7.474/- 
51 	13605.1994 .13,587/ 

0808.1994 
 b.20,563/- 

0101001994 Ri.19,832/. 	1 

j 	 80 	05.01.1995 	. b.16,918/-. ,f JI 	94 	09.01.1995 

	

20. 	29.03.1995 
. 9.222/-. 

Rs.,30,224/-. 
(go SM TC/A. FRASAD) 

•çq (f) 	 Total its. 1.37, 435/- Member (Eu., uu Swcie 
(3 	

uy to the - 	 OW$flJ4t( 
- 

1R tce4iq, 
• 	OPtt. of ThISCC,SL . 	DSIhi Whereas, 	the aforesaid acts of 	hri ichagen Chandra 

8aikia constitute offences punishable U/s 120B, 420- XPC 
and s.c. 13(2) r/w 13(1) (d) of PC Acts  1988. 

5. 	And whereas, I s  Akhilsekwar Prasad, lteznber($jnance), 
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'j.:t&gainst some aelected persona from the oiCo 	8 TD : ana $DO(T).Naclaon. 

alleged that Sri.j(hagen th.Saikia during the period from oct.1993 to Hiirch1995 pouted ni 1  urvtJoni P '  

as J9/AA0 under TDE, Nagaon Sri.Saikia con8pired with Sri.Durllabfl c.Dao and Sri.MatoLnJI1 •! •.h. tti' 1 .11 ,  

Sr.ACoOuntant cUd not check the OTA bijia and aaquittance rolle thougti it was their prime duty Ctck LO'. 

in .acaounte matterabeore aonding to nextigher authority for eaIw (t4ga. He facilitated to 	 *raL 
. 	 by putting his signature8 On the rubber 8tampod8oa3 impression N  Pro-thecked" on the body of Iii 'YFJ Lila 
. . 	and acquittana. rolls. The TOE, NaqaOn on the baDia of his certiflotoe 	Pr.-thked" ainct1otirt the 1wi1ouII 

ahowed 	 rolla and ultimately prdered for payment. r. .DUrilabh 
Qi.Da8 bijiClerk received the derauded-amounts fromtheCaahierSrioMohan ch.Deuri and Sri.Ruci Sinh D& 
worked under oEfice of the TOE. Nagaon andSD0(T).'Nagaon1y forging thesignatures in acqu.ittLInco rolla and 

:• 	1.distr*but.d the ifl-gotten money amoungthem. X.ia alleged tht5ri.thagonch.Sa.tk.ta fac1lititd to àornrnit. 
4.37145/in . roepoat o pamentØA ,o ten i.r.ntdate an unor. 
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• 	 • Dirtn the"investigat.ione prima facie case U/S 120B,420.46I,47J. 477A of IPC and sec.13(2) r/w 13(1) (a)
11 is we111, estAblished against th. said suspect. 	

,V71, 
i° X'1 tber.fore.aent hius'to face trial in the court of law under theaaid sections of law. 

Th&Otneraccuaed naneiy:;/Sri.Ouxllabh th.Daa.S/O Lt.Sara KantaDas, Mohan Cn.Deuri. 5/0 Ltt sh C.li.Deui 
• 	 iuqsinghDeak,s/o Lt.Oánça Rem DekaandManoranjen Nath,S/O Ly.Jogen th.Nath nave already h'n sent th." 

4fCtdeial.ithe court'ride charge sheat.No.34.dtd.17/l2/96.intho same F.I.R. No. flç.15(A)/-5II0 dtd. 
6/O/9SThe i withessiWatih documents aaperiiatezioBed wiilprovethe.caae. The accused is sit arrested 
iii 7, I 

i1' It7is,therefore,prayed that process may)ctndly be issued to ensure his attendance in the HonL'in Court al 
,.iifhIthe1accu5ed.peraons mentioned inQargeieet NO.34 dtd.i/i2/96 in F.X.R No. RC.i5(A)/95.Hu dtd. 

• 	'L,Pxoaecution sanction order given by competent authority against Sri.lthagen Saikia is enclosed rew1th. 
biAddtipnalI oraL pr/and ocuxnntaryavideace if any found may be allowed to be adduced, 
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